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in the case of the States should not conti­
nue to hold office without being elected 
for more than six months. I also agree 
with the provisions that neither the Prime 
Minister nor the Chief Ministers should 
hold office without being elected from the 
lower House, the Lolc Sabha in the case of 
the Prime Minister, and the Legislative 
Assembly in the case of the Chief Minister, 
I quite agree with it.

There were a number of recommenda­
tions made. Firstly, there is the code of 
conduct of the political parties, and a re­
commendation was made. Then there was 
a recommendation about the limitation of 
the size of the council of ministers. Al­
though it was not unanimous, it was the 
genera! view of the committee that there 
should be a limited size of the council of 
ministers. It was almost accepted.

I may quote from page 8 of the report 
which says ; .

"The formula before the committee 
was that the size of the Council of 
Ministers should not exceed 10 per cent 
of the strength of the Lower House in 
the case of unicameral, and 11 per cent 
of the strength of the Lower House in 
the case of bicameral, legislatures; in 
regard to States and Union Territories 
where the strength of the legislature was 
below 100,—” etc.

So, certain recommendations were 
made.

MR. SPEAKER: These can be gone 
into at the time of consideration; not when 
leave is being sought for introduction of 
the Bill.

Shri Samar Guha : I will finish in one 
minute. About the right of dissolution be­
ing accorded to the council of ministers, 
questions were raised about the merits. 
There was also a recommendation made 
about it. I only want to point out what has 
been stated in the report which says :

“Compared to roughly 542 cases in 
the entire period between the First and 
the Fourth General Election, at least 
438 defections occurred in these 12 
months alone. Among Independents, 
157 out of a total of 376 elected joined 
various parties in this period. That the 
lure of office played a dominant parj in

decisions of legislators to defect was 
obvious from the fact that out of 210 
defecting legislators of the States of 
Bihar, Haryana^ Madhya Pradesh, 
Punjab, Rajasthan, Uttar Pradesh and 
West Bengal, 116 were included in the 
Councils of Ministers which they helped 
to bring into being by defections. Thei 
other disturbing features of this pheno­
menon were : multiple acts of defections 
by the same person or set of persons. • ■ 
etc. -

This cycle of defections has beer^ com,-, 
pleted. Unfortunately, the ruling party is a 
grant conglomeration of defectors of diffe­
rent political parties, from the CPI, from, 
the erstwhile Praja Socialist Party, the 
erstwhile Socialist Party, the Jan Sangh, 
the Swatantra party and so on.

Now, there is a sign of defections from 
the Congress party itself. In the States, 
there are signs of defection from the 
Congress party and the Congress people 
are kilUng the Congress people there. With, 
a view to consolidate their own position, 
they are bringing this Bill without con­
sulting the Opposition Members. It was the 
duty of the Government to consult the 
Opposition parties before introducing this. 
Bill in the House; at the stage of prepara­
tion of the draft they should have been 
consiilted and a consensus should have 
been evolved.. .

MR. SPEAKER ; You can mention this 
at the time of the consideration stage.

SHRI SAMAR GUHA: When this Bill 
was in the stage of drafting, what did we 
witness in Orissa ? What did we see in 
Manipur ? In Banaras recently some of 
the socialist M.Ps had been allured to 
defeat; in the SSP conference, the highest 
dignitaries of the Congress Party were 
present; in fact they addressed that con­
ference and they allured those people to 
defect. I oppose this Bill because it does 
not include the consensus that was arrived 
at by the Defections Committee. The Rul­
ing Party has become a big political super 
bazar.

MR. SPEAKER: Order, please. This is 
the introduction stage. '

SHRI SAMAR GUHA : ^  am conclud­
ing. This is brought with a view to con­
solidate the future of the ruling party. This
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